
Open c~. 

CENTRAL POJI.1INISTRATIVE TRIBUNAL 
ALlAHABAp BENCH ; ALIJ1HABJV. 

Allabe!ad th~s the ZDJ.i day 9f Se pte robe r 200i,. 

Hon 'lle Mr;. Justice S R Singh. Vice-Chiirmaq 

Amit Garg 
son of Shri ~~han Gupta 
R/o Opp~site Kothi N0.4 
Chancer Nagar, Saharanpur. 

• •••••• Applicant. 

2. 

(By Advecate : Sri Mayank Agrawal/ 
M>. Seema Atarwal) 

Versus. 

Union of India 
throu~h the General Minager 
Northern Railway, 
Naw Delhi. 

Senior Divisional Electrical Engineer, 
Department TractiGn DistributiQn 
Ambala (Haryana) Northern Railway. 

Yuv Raj Singh 
Seni~r Section Engineer/Traction 
Distribution Department, Saharanpur, 
Northern Railway, Saba~anpur • 

••••••••• Respondents. 

(By Advocate : Sri A.K. Gaur) 

0 .Ji..P _E_R_ 

Heard Sri S Ram holding brief of Sri ~yank Agarwal 

learned ceunsel for the applicant and Sri M.K. Sharma 

holding 8rief of Sri A.K. Gaur learned counsel for too 
respondents. 

The O.A. is directed against the transfer order 

ans of 

said order, the applicant was transferred from Saharanpur 

(Amhala Division) te Ropar (Am9ala Divisien). Operation fJf 

transfer: Order was stayed vide Order dated 17 •• 3.2 

while Giirecting the respondents to consider and dist:- ose Of 
'L-j "¥'ete-~ \_..---

the •pplicant•s re resentationL~ainst the transfer order, 
~ 
~e represeatation has since »een rejected 8y o.rder 

dated 14..~· Copy mf whic!t has ~teen anoexed s 



-2-

Annexure 1/1. 

3. Bepresentatien has aeen rejected ay Senior 

Division~! Electrical Engineer/TED, Northern ~ilway, 

ala Gantt. It is suamitted y 'learned counsel for the 

applicant that Senior Divisional Electrical Engineer/TRD, 

Northern Railway, Ambala Cantt was not the cempetent 
"'V ~~ 

auth•rity • .W, General Mana!er is the Ceitpetent Auth rity 

as per circular dated 23·•GJ5.19il (Annexure SRA-2). The 

applicant has, however, preferred the representation dated 

e6.17.~104 against the order aatea 14.14.2 passed by 

Senior Divisional Electrical Engineer/THO. The gr unas 

on which the applicant's representati~n has aeen rejecte 
~ ~ .~ ~ '<----
~Lst agmatic. However, since the applicant has preferred 

the representation dated 16-17.2 against the order 

date 14. .2~, it would meet the ends Of justice 

if the O.A. is disposed ef with a ciirection to the 

ala Centt 

to forward the applicant's representation to the General 
\:-

Manager for decision thereOfl.. in accordaoce with law 

within a }teried ef one month from the date Of receipt Gf 

a cepy Of the order. Gener.al M;nater on the receipt of 

representation shall ciispose it f in ace or ance with law 

within a period of two •onths. 

4. The O.A. is disposed of accerdingly in terms of 

above clirectien. 

N cests. 

0 
~I 

Vice-Chairman. 

Manish/-


